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…..Respondent 
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Per : ASHOK JINDAL : 

 Heard both sides. 

2. When the matters were called, it is submitted by both the sides 

that as the appellant could not produce required documents for 

consideration of the refund claim filed under Notification No.41/2012-

ST dated 29.06.2012, therefore, the refund claims were rejected by the 

authorities below. At this stage, the appellant prayed that if the matter 

be remanded back to the adjudicating authority, they will place all the 

relevant documents in support of their refund claims before the 

adjudicating authority. Therefore, it is prayed that the matters be 

remanded back to the adjudicating authority. 

3. At this stage, we find that it would be appropriate to remand the 

matter back to the adjudicating authority for de novo adjudication, 

therefore, after setting aside the impugned orders, we remand the 

matter back to the adjudicating authority for consideration of refund 

claims, if the appellants file all documents in support of their refund 

claims within 1(one) month of receipt of this order and thereafter the 

adjudicating authority after awarding an opportunity of being heard to 

the appellants, shall pass an appropriate order in accordance with law 

within a period of 3(three) months.  

 Appeals are disposed of by way of remand.    

(Operative part of the order was pronounced in the open Court.) 
 

         Sd/ 
                                 (ASHOK JINDAL) 

              MEMBER (JUDICIAL) 
 
 
         Sd/ 
                               (K. ANPAZHAKAN) 

              MEMBER (TECHNICAL) 
 

     
sm 

 
 


